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the year 1971-72, together with the
Auditors’ Report on the Accounts and
the comments of the Comptroller and
Auditor General of India thereon

(1) Review by Government on the
working of the Company

[Placed in Library See for (1) and
(i) No LT-5580/73]
II (1) Seventh  Annual Report and

Accounts of the Engineers India Limit
ed, for the year 1971-72, tcgether with
the Auditors’ Report on the Accounis
and the comments of the Comptroller
and Auditor General of Indra thereon

(1) Review by Government on the
working of the Compiny

[Placed in Librarr  See for (1) and
(1) No LT-5624/73]

- /

STATEMENT RE. FLOOD SITUATION

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
Sir, I beg to lay on the Table a Supple-
mentary Statement (in Fnglish and Hindi)

on the flood situation 1n the country
[Placed in  Library See No IT
5513/73]

—

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCF

Recent unearthing of huge stocks of food-
grains and other essential commodities in
certain parts of Delhi

SHRI BHUPESH GUPTA (West Ben-
gal) Sir, T beg to call the attention of
the Minister of Agriculture to the recent
unearthing of huge stocks of foodgrains
cement and vegetable o1 n certain parts
of Delhi and the measures taken by Gov-
ernment to unearth such stocks for speeds
distribution among the pubhic

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB SHINDE) Sir the Govern-
ment have, in the recent past, more than
once requested the State Governments and
Unron Territory Admimistrations to under
take appropriate steps to maintain ade-
quate avarlability of essential commodities
at fair prices However, 1n the present
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difficult conditions created by high prices
and shortage of essential commodities and
artifictal bottle-necks 1n the distribution
the Government of India have now advised
the State Governments and Uniwon Terri-
tory admunistrations to invoke the provi-
sicns of the Defence of India Rules 1971
for regulating various matters relating
escential commodities and to uce the powers
under the Maintenance of Internal Securitv
Act, 1971 against persons indulging in
hoarding blackmarketing and other anti-
social activities  prejudicial to the main-

tenance of essential supplies Delh
Admmistration has  taken a number of
steps to deal with the situation Besides
checking and scrutimising of dealers

surprise raids have been intensified to
~ecure the compliance with the various
Control Orders relating to essential com-
modities During the last few days, more
han 100 godowns of the dealers have been
rarded /checked ind certain stocks of food-
rramns and other essental commodities have
heen recovered Legal action under the
Defence of Ind a Rules and other relevant
ctatutes 1s bemnr taken

The Government are determined to
ontinue therr efforts to ensure adequate
vailability of essential commodities and
to secure their equitable distribution at
fairr prices to the commumty Govern-
ment would succeed i this if maximum
cfforts are mad to ensure higher level of
nroduction of these essential commodities
ind at the same time strong act'on 1s taken
1gainst  black marketeers etc However,
it 1s not possible to deal with the menace
of black-marketeers and hoarders with the
rxecutive efforts alone There 15 an urgent
need to mobilise public opmion against
them I would request hon Members to
lend a belping hand to the Government in
its  efforts

[MrR Drputy CHAIRMAN 1n the Chair]

SHRT BHUPESH GUPTA Sir T am a
hittle surprised that the statement does not
refer to the fact that the recent raids on
the 24th and 25th have been mitiated and
organised bv the public and 1in this case
under the auspices of our party under the
de hoarding campaign I am surprised
that he has also not mentioned the fact
that earlier the Youth Congress had earher
reported to the Civil Supplies Denartment
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about ceita n areas where stocks had been
hidden and demanded action by the De
partment  But tiey did not take any
cticn  Ths should be notea 1n the state-
ment that political parties and the peoole
are moving to  de-hoard <tocks  They
shotld congratulate and  welcome them
[t v for me 10 congiatulate the Youth
Congress  As far as our party i1s concern-
ed the public knows what they did

Sir, the Government says that 1t p1 ¢d
an order But nothing was done No
irh 0 was taken by the authorgties by ‘he
Delh  Adm nistration  on your structions
ard directions  No achion was taken bv

the Crvil  Supplies Department or other
agencies concerned It was left to tie

public to act in this matter

Nw 15 the hon Mimster aware th t on
the 24th of this month, on last Fridy
residential areas 1 Kamla Nagar Shaku
N gar and also Jaipuria Mills wrea were
riuded by the members and supporteis of
tle Commun st Partv in conduct ng the de-
hoa-ding campaion? Is he aware that
stocks were recovered which were hidder
mm 2 garrage? There were pulser, gram,
<ugrr and so on  The stocks were seized
there In the Jarpunia M1l area,
Commumst  de hoarding campagrers
Incated 16 godowns in the Jaipuria M-llg
The mill 1s closed and another tactorv has
now turned mnto a podown for hidden
stocks  There our members and workers
broke open the locks of 5 eodowns and
discovered 2 lakh bags of pulses and
vatious nther things worth about two and
a balf crores of rupees Sir, the premises
were cardoned off by the volunteers, and
then pulses were recovered Why these
things were not discovered before and un-
earthed before?” Why was 1t left to non-
official organizations to find out this thing?
The Government should explain this

Then Sir, on the 25th of this month
the CPI volunteers and others went and
raided 11 godowns in the Anand Parbat
area Saratr Rohilla, Madipura and one
other area where similar stocks cement
and other things n huge quantity wers
hidden Why were not these seized be-
fore? Currently annther raid 15 almost
wn progress it should start at half past
twelve Some more hidden things will
come out. This 15 the result  People are |
acting But the Government s not acting l
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Sir, T want t» know whether the Civil
Supplies Department made any 1nvestiga-
tion  Sir, on tie 24th, after the raid to
which 1 have made a reference earlier,
what the Civil Supplies Depa.tment did was
that thev raided some fair price shops
That 15 all  After the big raids were
carried out to which I have referred, the
Civil Supplies Department called a r.e'-
ing at 7-30 pM and the meet ng went on
tll half past ten at mght and the whole-
salers were present They decided to put
out a story to cover up their sins that all
these things hod been discovered by the
Cwvil Supplie Department and the story
was given to the Press Except “The
Hindustan Times” Sir no paper publish-
ed thuis kind of a cock and bull story by
the Civil Supplies Department Has there
been any investigation mnto this” Has there
been any investigation as to why the Civil
Sunplies Department after the raid called
a meeting of the wholecalers and deliberate-
Iv put out a storv of thi kind®

Sir, the intensely corrupt department 18
the Civil Supplies Department and as you
know from the vapers, the Home Minister
had called a meeting late last night and
discussed this matter and the Minister mn
charge or the Councillor in charge of this
Department, Mr Bahl s responsible for
1t Sir, the Civil Supplies Department had
not moved in inch all these days after
vou have given mmstructions to them Have
they been a ked to explamn their conduct
for their ma tion tll we went into action
and till the Congress pcope also took
some action? Is the honourable Mimnicter
aware that about three weeks ago, the
Youth Congress people had informed the
Executive Councillor, Mr Bahl, who 1s 1n
charge of the Cwvil Supplies Department,
about an area where in the godowns many
things had been hidden  After that, Sir,
what did the Civil Sunplies Department
do? The Civil Supplies Department called
the wholesalers and gave them the warn-
ing and then the things started moving
from the hidden stocks and the Youth
Congress people went there and stopped
them and c:ught hold of them Have you
taken anv action agamst those officials
whoe  passed on the information to the
wholesalers having got 1t from the Ycuth
Congress volunteers? Therefore Sir, now
the Civil Supplies Department pcople are
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[Shrt Bhupesh Gupta]

trying to  regularise by  1ssuing permuts
which expired eight months earher' This
1s another side of 1t Sir, the Congress
workers carried out the raids on some
halwar shops in Patel Nagar and there they
setzed 175 tins of vanaspatr and no action
Tas been taken against those pecple who
had hidden these things Fach tin of
vanaspatt contained about 16 hgs of vanas-
patt  The Civil Supplies Department peo-
ple came and took no action against them

Now Sir the Civl Supplie Depariment
people have annsun ed tle prices under
tte DIR of pulses and various other things
which are 40 per cent higher than the
prevathing market prices and, again, these
things will be sold only through the fair
ptice shops  But thev have given higher
nrices “than the prevailing market prices

Then Sir, I come to the auestion of the
licensing orders  Have thev re exammed
this Order? Sir onv wholesaler, under
this Order, can stock unlimited quantities
for an unhmited period Why should it
be r~0? Pulses and oil-seeds are not at
all covered by thic licensing Order Then
again  Sir the wholesaler has to mform
under the law within 48 bours of the
purchases he makes of anything That too
1s not done wnd this is not  done in
connivance and collnsion with the Civil
Supnlies Department

Another shocking thmg has been re
vealed and mention should be made of
this In all the raided places stocks have
been found But secret stocks are placed
with the nationalised banks and even to
the extent of 75 per cent of their value
credits have come from the nationalised
banks to the wholesalers How s 1t Sir?
Has the Miister tiken 1t up with the
authorities concerned as to why the no-
tionalised banks should be financmg this
kind of a trade? Why should the nn-
tionalised banks be aving  crores and
crores of rupees up to 75 per cent of the
value of the stocks to the black trade of
the wholesalers? Sir we have alreadv
asked and the Mmsiry 15 probablv aware
of one thing The Warehousing Corpora-
tion godowns are supposed to be under
the FCI and thev are meant tn give faeilr-
ties to the asriculturists Tt has been found
that 90 per cent of these Warchousine
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Corporations godowns have been placed
«t the disposal of the wholesalers and not
agreulturists  Now  Sir this 1s another
hing My suggestion, therefore, would be
that the stocks 1n these godowns should be
seized at once and raids should be cairied
ott in co-operation with the people and
arrests should be made of the concerned
persons under the DIR  Then Sir the
Focdgramms Licensing  Order should be
changed with a view to preventing evaston
and coiruption of this kind and statutory
ratioming should be mtroduced 1n Delh
mn respect of rice vanaspati sugar and
certain other things and there should be
an 1ncrease mn the number of the far price
shops also

Finally, Sir as far as the Civil Supphes
Department 15 concerned, well T want a
thorough maurry 1nto the working of this
Department  Our opinion 1s that the Civil
Supplies Department 1s an agency of the
wholesalers 1 Delht Thev are taking
money Corruption bribery and all kinds
of things are rampant there and 1t 1s a
matter of shame Even Mr Dikshit,
Home Minister, 1s concerned about it The
Executive  Councillor Mr Bah! has
smgularly failled to discharge his responsi-
bilities  Therefore 1t 15 a fit case for a
thorough mvestigation as far as the Cwvil
Supplhies Department 1s concerned and we
should ask the Government here to take
serious action against the Department and
to find out from them whv they behaved
in this manner before and after the raids
took place

SHRI ANNASAHEB SHINDE Sir at
the outset before T go into the points
rarsed bv the hon Member T would like
to submit that some of the political work-
ers some belonging to the Youth Con-
gress and some belonging to the CPI
did a gnod work and they deserve to be
congratulated T sav this only with one
provise that nobodv should take the law
nto his hands

SHRT BHUPESH GUPTA When the
hidden stocks are there what can you do”

SHRI ANNASAHEB SHINDE 1 am
making \ general observation If they do
not take the law mto therr hands T would
welcome such activity anvwhere 1 any
prrt of the country against hoarders
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SHRI N G GORAY (Maharashtra)
i ycu expect the customers to take up
this activity, what 1s your polie for? Are
we supposed to do this?

SHR}I BHUPESH GUPIA
taking bribe

fhey are

SHR!I ANNASAHLEB SHINDE  Within
the {ramework of law, we welcome sudh
activiues against the hoarders and black-
marhketeers  The hon Member asked why
a reference was not made to some of his
party wothets Sir the Calling Atent: n
Moticn was n t m regard to the raids of
24th alone

SHRI BRUPESH GUPTA On 4 pont
ot oraer, Sir 1 gave 1t on the 24th The
Calling Attenuon 15 about the recent ui-
eatthing ol huge tocks ol toodgrains
cement and vegetable oil

SHRI ANNASAHEDB SHINDE Let me

explamn  Naturallv. a number of othel
raids have also taken place So far the
Detbt  Admumstration has  raided and

checked about 100 godowns 1in Delm  In
fact verv large stochs ot commodities have
been found and counted The counting
is still going on and these godowns have
been sealed by the Delhi Administration
I'he hon Member wants to know why no
action has been taken Of course one
zsentleman has  been arrested and the
action against others 15 being considered
Naturally there are certan commoditic,
which are not controlled Therefore there
were no stock himits for those commodities
Naturallv  the question arises  whether
there 1s need to fix the stock limuts m re
gatd to commnHdities which are not con-
trolled My Minnstry’s view and  the
Government of Tadia’s view 1s that 1t 15
desirable to prescribe the stock limits of
all scarce commodities It 15 presumed
that the State Governments should pres-
cribe the stock limits for various commo-
dities while giving licences to the dealers
If the Delht Admimistration his not donc
so, T will advice the Delhi Administration
to prescribe the stock limits for all the
basic commodities even 1f they are not
controlled because 1iction can be taken
agamnst the hoarders under the variou
Acts only if stock hmuits are prescribed
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It 15 very desitable and 1 welcome the
suggesticn of 1w hon Member

lhen, ne referrcd to certatn godowns 1n
certamn lactory  premises  Now, the [aw
will tahe 1ts owa course if 1t 15 tound to
be in contravention ot any law or order
Naturally, acticn wil  be taken against
anybody wno  may be responaible tor
hoarding these commodities

As far as ihe nxauon or prices by the
clhl Administiation 1, concerned, 1 saw
the controversy m the Press also 1 can
«ni; submit, >t that 1t tne prices are to
ve fixed, they should be fixed under the
Diofence of Inala Rules  We have autho-
i1 od ali the State Governmrents to tin the
prices under the Defence of India Rule.
s that if anybody contiavenes that order
vien actien can be taken agamnst him  As
tiu as the pulses casc is concerned, the
Dethi Administiation had not apptoached
us tor fixing tne prices of pulses If they
approach us, we will help them

SHRI BHUPESH GUPTA Mr Shinde
will admut that | talked to him on the 24th
night on the telephone He said that it 1
fyr the Delhi Administration We are ir
Parliament 1» the Centre ard 1n the Capital
ot India  Ycu know by now how scarci-
tes are created,

SHRT ANNASAHEB SHINDE It 1s
true that the hon Member was good
enough to mfrrm me on the 24th itself
and rmmediately after that I took 1t up
with the Chief Executive Counculor of
Deln and told him that a very strong
action needs to be taken and nobody
should be spared if he has contravened the
faw m the present difficult situation
1 was only making a limited observation
about the fixation of orices of pulses 1
said 1f the Delhi Administration wants to
fix prices under the DIR we will authorise
them and wc will anction the fixation of
such prices It seems that some informal
fixation of prices has taken place but
there 18 < Yme controversy about 1t
According to the Press reports I think
they were fixed a little higher than the
market piices  We will go into that and
we will give the necessary advice to the
Delht Admunistration m regard to that
which would help the consumers because
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wha.ever prices are fixed they have to be
tixed 1n tne interests of the consumers

As lar as nationalised banks are con
cerned 1f any nationalised bank has made
any advance against commodities for which
a statutory limit of stock has been pres
cribed we wiil take up tne speuhc case
with the Finance Ministry and the Banking
Department but if they a:e credits given
to those commodities for which there 1 no
specific <tock limut  prescribed or over
which there 1s no control, naturally 1 do
not think that the banks can be blamed
for that It can be a matter for review
of the approach

Then Sir a statement has been made
by the hon Member that the godowns o1
the Warehousing Corporition are being
allowed to be used tor stocking some ot
these comniodities 1 may inform the hon
Member and the hon House that a few
months earlier when the Food Corpora-
tion had very large stocks most of these
capacities with the public sector agencies
weie being utihised by the Food Corpota-

tion but when the stocks of the Food
Corporation are not there naturally  the
Warghousing  Corporauon cannot  keep
these capacities unutihised Legally they

are within their nower n allowing these
capacities to  be utilised but the only
thing 1s that these godowns should not be
allowed to be used for hoarding commn»Hd:
ties

SHRI BHUPESH GUPTA They tave
been caught in that

SHRI ANNASAHEBR SHINDF The
only thing 15 if anybodyv bas 1n contraver-
tron of the orders used these godowns we
will take due note of the observations
made by the hon Member We will go
into tire case and Investigate the case verv
spectfically

MR
Krishan

DEPUTY
Kant

CHAIRMAN M-

SHR] BHUPFSH GUPTA Sir, he ha.
to say somethmg about the Civil Supplies
Department  That 1s why I said that the
Home Minister should also come here for
answenng this I know yowr difficulty but
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kindly say  something about the Civu
Supplies Department of Delln  Whatever
y0U pdss cannot work so  long as that

Departarent 1s a den of corruption

SHx1 BANARSI DAS (Uttar Pradesh)
i he prublem will be solved if you appoint
a CPI member as yovur Advisel

SHRY BHUPESH GUPIA My [nend
Mr Banar 1 Das can go if he hke Why
ate vour Luanging i the party thing here!
I beuieve ou are an honest man, | hive
no cbiection, you go

SHRI KRINHAN  KANT  (Haryam)
The whole ctlt-attenuorn motion has arisen
out of two developments having taken
place m Delhi One 1s action bv the poli-
tical paives Congress and CPI and the
second 1y ihe recent fixation of prices by
the Crvil Supplies Department of the
Deln Admunistration That 1 why the
contiviersy has  arisen It would have
veenn be tor f the Homa Ministe” had also
been oresent here so that they Huld have
told us what action has been taken for
deh  an So far onlv one person has
been proceeded against for hoarding lhe
whole of the DIR and MISA has been
used for catching only one per on  Thi
shows the seriousness the Government 1»
attaching to dehoarding The difhcdlty 1n
the way of the Civii Supplies Department
15 the wholesalers should be delinked Is
1t or 15 1t not u fact that a few days bak
a delegation led by Mr Maheshwar Dayal
~nd including Mr Baniram Gupta of the

All India Gramn  Merchants Association
who have been opposing the foodgrains
takeover Mr  Ramnaramn  Jain  and

Mr P R Mittal, had gone tr the Pume
Minister and assured her that they would
ke to sell toodgrams and other items at
fived rates and at a lower price than the
blackmarket price and they wanted to
impress upon  the Prime  Mmster how
patriotic thev had become® And it 15 with
these same persons and 1n conjunction
wilth them that Mr Bah! gave a radio talk
~nd praised the wholesale dcalers for the
help they were giving in Delhr It 1s be-
rause of that prices were fixed which were
highet than the market price Is % so ot
not? T would lhike the hon Minister to
reallv clanfv the whole 1scue because the
reople are being misguided  Onlyv one or
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two newspapers camec out saying how a
tiaud 1s bemng played on the pecple of
Dell by the Civil Supplies Department
and how Mr. Bah! fixed prices hugher than
the market prices. May I know whether
the hon, Mimster will say something m
reply-——and not say that he will advive the
Dcllt Admunistration-- whewier  the  prices
were formally or mmjormally fixed or not.
i 1t was so, what action are they going
to lake? Is it not ume that he advised
the Home Minister and the Government
of India to remove Mr Bahl from the
Cwil Supplies Department” Remove him
from the Enxecutive Councillorship or at
least remove him from the Civil Supplies
Department where the whole “Golemall”
has taken place directly with his connivance
and with his support.

\

Another point I would like to raise, be-
sides the pornts rawmsed by Mr. Bhupesh
Gupta, 1s that at present no profit 15 fixed

cither tor the retailer or for the whole-
saler If thc wholesalers are  reallv
genuine -they  have said that they wil!

apen 40 lan price shops m Dellt on a no
profit no loss basis —why do they not <M
grains at these 40 fair price <hops at the
wholesale rate. so that the peuple ol Dethi
can get cheaper  foodgrams, pulses and
oilseeds” [ would lLike to know. when he
has accepted the suggestion of Mr. Bhupesh
Gupta, whether an order will be .mmec-
diotely ssued today  itself tor indludine
pulses and oilseeds under  the estentie’
commodities and for which prices can be
fixed under DIR. Then, about the limi
of hoarding. may I know whether he will
be able to tell us by this evening or b
fomoirow as to what will be the limit fo
keeping stocks by wholesalers and bv
retalders > (Tume Bell rings) 1ast potntand
1 would finish. Now. the foodgrains con-
tro} order is being taken advantage of., If
a foodgrain consignment comes here. for
48 hours you can keep 1t without telling
the Civil Supplies Depariment  Whenever
anybody goes to catch hold ot hoarders
they sav that the consigament had come
only 12 hours back. So. would vou amend
the foodgrains control  arder, so that
anybody who  gets a consignment from
outside, viz, from Haryana, UP., Punjab
or anywherc else, has to take a licence”
He should say that this much stock he 1

[ 28 AUG. 1973 ]

matter o Urgent 154
Public Importance
going to have which he 15 {rec to move

to hi» house or to his private godown,
A change i the order 15 very essential.
Othetwise. 1 am atraid you wul not be
able to catch anybody May I know from
we hon. Mmwter whether the necessary
changes m the Essential Commodities Act
and 1n the toodgrains hicensing order will
be made and, 11 so, by what time they will
be made) He must explain the bad dceds
ot the Civil Supplies Department and not
hush up the matter or only say that he
widia dadvise the Staie  Government or
advise the Home Ministry  because the
Delht Admmisttation comes under  them
Mr Bahl must go from the Civil Supplies
Departmenl. No enquiry, nothing can be
done unless that 15 done.

SHRI ANNASAHEB SHINDE: Both
my Ministry and the Home Ministry and
the hon Home Minister personally  have
writlen to the State Governments that all
powers under the Essential Commoditie,
Ad MISA, Defence of India Rules should
be used bv tie State Governments and
Sate  Admunsstrattors against anti-social
elements  who are ndulging in black-
marketing., hoarding, etc.  So, the Delhi
Administration also falls in the same cate-
oty and naturallv thev have all the law.
The hon. Member raised the basic 1ssue
wheter there 1« need to amend the Essen-
tial Commodities Act The  Essential
Commndities Act 15 so wide bv itself that
there are ample powers available  This
ben House  itself has  cnacted the law.
And there are ample powers available;
necessary ordcts are available The orders
can be issucd by the Delhi Administration
and we can give concurrence 1f they want
to make the orders more strict or rigid A
number of State Government: have been
approaching us, and wc have been giving
them the necessary authority to act under
the Essential Commodities Act. the DIR
and the MISA.

About limuting of keeping stocks 1s con-
cerned— varticularly. he mentioned the
pulses and the oilseeds--both pulses and
nilseeds are very important commodities
and T will take up with the Delht Adminis-
tration the problem of fixing of limits.
And this can be done very quickly. The
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Delhi Admunisttatton should have done 1t
carlier. But even then, 1 will take 1t up
with them right now. About the fixation
of prices, already some prices of certain
commodities have been fixed and a public
notification has been 1ssued which has been
published; in the Delhi Gazette Extra-
ordinary also 1t has been published. I
need not go mto the detalls of fixation of
prices. But  whatever prices have been
fixed. they have taken into consxde}'auon
while fixmng the prices, the margin of pro-
fit within a reasonable limit. With regard
to fixation of prices of other commadities
like pulses and others, 1 think what needs
to be done is, nobody should be aliowed
to take undue advantage of tbat.: t]:lC
profit margin should be within limits in
the prevailing circumstances — when tf}e
consumers are having so much of hardship
because of very high level of prices.

There are certain other political issues
which the hon. Member. . .

SHRI KRISHAN KANT: Not political
issues. I wanted to know whether such‘
an order was 1ssued about the fixation of

prices.

SHRI ANNASAHEB SHINDE: 1 have
said about the order, about the pulses. |
have already explained earlier.

[ wish to refer to the political issues
raised by him while putting some questions,
about the removal of somebody and all
that, I am sorry, I am not 1n a position to
say anything.

SHRI B. T. KULKARNI (Maharashtra):
Wagons coming are not cleared within 24
hours

SHRI ANNASAHEB SHINDE: We
will look into it. Under the Essential
Commodities Act, the Administration has
full powers. They cun ask the dealer to
report  immediately  within a stpulated
period  But we will examme all this.

SHRI KRISHAN KANT: 1 wanted (w>
things, firstly, whether the modification
required would be done or not and, second-
ly. whether it is a fact or not that the
prices were fixed. You cannot remove
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Mr. Behl. How can you advise the Minis-
uy!? You cannot. Have you come (o
know about 1t?

SHRI ANNASAHEB SHINDE: Offi-
crally we have not got any document about
it | read in the papers that such prices
were fined where they were higher than
Lie market prices. Since he has raised the
matter. we will discuss and for fixing them
under the DIR they have (v approach us.
Tney have not approached us formally as
I said while replying 10 the hon. Shr:
Bhupesh Gupta.

SHRI NIREN GHOSH (West Bengal):
Is it not a fact that whatever the Minsters
have so far replied to the queries of the
few Members that it 15 simply whitewashing
the entirc aflaw? [ want to say: Because
ol your policy. the Congress Government's
policy, you are encouraging this piice rise,
hoarding, cornermg and everything. And
now you say that under the Essential
Commodities Act. the State Governments
have been adviced to take action. May |
also know further whether these black-
marketeers, speculators and these big
wholesalers and traders had not financed
your party so that you are completely mn
therr grip? Is it not a fact that 90,000
quintals were unearthed 1n the chamber
or godown of Mr, Modi in Delhi itsclf?
And way  he not let off because he is
~upposed to have  donated twenty lakhs
and somebody very high in the Cabinet is
supposed to have taken 1t? Here are the
figures. 1t is astounding.

Dal arhar. wholesale rate of pulses in
Delhr per kilogram- -August 18— Rs. 1.45.
August 21—Rs. 1.40, August 23—Rs. 1.40
August 24—Rs. 1.40.

But the retail price fixed by Mr. O, P.
Behl, the Executive Councillor, in consul-
tation with the wholesaler, 15 Rs. 2.10.

MR, DEPUTY CHAIRMAN: Mr.
Nren Ghose. you cannot be reading all
the prices.

SHRY NIREN GHOSH: | am not read-
mg evervthing.  Dal Moong retall price
is Rs. 2.05 and price fixed by Mr. O. P.
Behl is Rs. 2.20. Dal Masoor Rs 1.75 and
price  fixed is Rs. {.95. Kabuli Chana
Rs. 1.80 fixed at Rs. 2.40, ..
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MR. DEPUTY CHAIRMAN" That will
do.

SHRL NIREN GHOSH. .. and so on.
So the All India grain merchants and the
Delhi Adrunistration  have cntered into
this unholy alliance. Is not the Delh
Administration under the direct control
and suzeramnty of the Central Government”
Has it not appeared today in the press that
the Home  Minister. Mr Dikshit, s
supposed to have held <ome high level
consultations? We do not know what has
transpired  Will you tell us whether you
will put all these wholesale traders who
are supposed to have cheated in this way
behind the bar and if you yourself cannot.
then give an assurance on the floor of the
House that you have advised the Home
Ministry to do so and then let us know
whether they have accepted your advice
or not.

Sir, the D.I.LR and the M.I.S.A. are used
to suppress political opponents and not
the hoarders and blackmarketeers etc. If
you have used it against the blackmarketeer
anywhere, please do tell us a single name
where a top blackmaketeer has been arrest-
ed under the DIR. or the M.LS.A. You
catch only small fries dealing in thousands
of rupees but you do not touch those whe
are making crores and cores of rupees out
of these 90000 quintals. Tt is vour Gov-
ernment who is responsible for this. You
have let them off. Now let us know here
and now whether vou will seize the stocks
at least of the wholesalers of Delhi which
is the subject matter of the notice If vou
cannot do that, are vou prepared to seize
the hoarded stocks of essentinl commodi-
ties and pulses wherever possible? Tet
them unearth the stocks. Thev know
where the stocks are. You have to enlist
just the public co-operation and they will
help vou. [ am sorry if the public helps
you your police adopts reppressive mea-
sures against them 1In this way by vour
white-washing talks vou are simply en-
couraging  hoarding-dehoardineg  unholy
alliance. You are responsible for all this
(Time Bell rings) You have to clarify
your position before the House.

SHRI ANNASAHEB SHINDF: T am
sorry the hon'ble friend sees politics in
everything. Whatever may be the good

[ 28 AUG. 1973 ]

matter of Urgent 158

Public Importance

pomts or the failures of the Delhi Admuinis-
tration, what has happened recently is
generally known. You know what are the
contributory factors  which have led to
price rse.  The hon'ble Member feels that
it is my party’s responsibility. T have
explained on a number of occasions the
setback in the economy, the deficit finan-
cing which has been resorted to

»ft wnewEt gatg mEw  (faEre):
arEA FAr A1y Fr TE F, av fe
17 aiEf farwar e

SHRI ANNASAHEB SHINDE: the
diought conditions and particularly  the
setback in agricultural production. These
are some of the factors which led to the
sethback in our economy. Fortunately. Sir,
now the crop prospects are brightening be-
cause of good monsoon.

The hon'ble Member has raised the issue
of fixation of prices, the point which was
juised by hon'ble Shri Bhupesh Gupta and
Shri Krishan Kant. About the fixation of
price of pulses. as T said earlier, we will
go nto .this, We find that some formal
and informal fixation was done. We will
find out what was the truth. But my
latest information is that in the Delhi
market also, as a result of a good monsoon
and favourable crop conditions, the prices
of foodgrains have generally shown an
casy trend in the last one month. Fall in
prices per quintal has been noticeable in
the case of moong. Rs. 30; barley. Rs. 28:
bajra, Rs. 18: urad, Rs 17. A fall of
Rs. 1S per quintal was noticed in rice,
moong, urad and arbar. So. there is a
downward trend. The Delhi Administra-
tion must be very careful in fixing the
prices. We should not give any undue
advantage to anybody Regarding the
specific point, as T said earlier, we will get
in touch with the Delhi Administration.

The hon, Member made an observation
that we are not usmng MISA and DIR
against the hoarders and anti-social ele-
ments. As far as DIR is concerned. the
Government of India addressed recently.
only three weeks back, a communication
to all the State Governments. T have a
long list of States. Even before that, the
MISA has been used against the anti-social
elements.
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SHR1 NIREN GHOSH I want 1 simple
inswer Can he point out a smgle top
speculator who has been detained under
the MISA? We demand scraoping of the
MISA  We demand withdrawal of DIR
Ordmary laws can take care of these
things  But since you siav vou are using
the MISA and DIR, can you pomt one
single top man who has  been held,
who deals in crores?

SHRI ANNASAHEB SHINDE 1 do
not know what he means bv “top”, but [
can only say that in a number of States,
MISA and DIR are being used agamst
these element-

SHRI NIREN GHOSH Onlv against
the small fry

SHRI ANNASAHEB SHINDE We
would like the “tate Governments to use
very effective weapons against the econo-
mic offenders (Imrenruptiony 1 am sorry
because the hon Member has prejudice,
and he looks at all 1ssues through parti-
cular  spectacles 1t 15 verv difficult to
satislv hum  But as far as Government's
policy 15 concerred, we will take very
strong action against these economic
offenders under the DIR and the MISA

st Faw fewir (39T uRE)
e, S SarE g faer oATed
a faar Ay wa @dr A gd
aael A qg ¢ fF fa ame &
¥ F FIET I KT BT AAT AL
gy amm ¥ ferlm oy osm
FqET AT AW E L WA FUCY
& qaor qoar 71, Afsr ww &0
forwrga adr & f& = fgar o
gars F  aIE HITEr AT A
¥ ar Fg9 7z FEAT Sgar 7 f®
THY TITET OWH 47 1A T AT
ARl g Wy 47T F o fF
AT @91 weftAdT AWt Aww afa|
g 97 o1 Wy Fm AEY 37 avT
MY "o fro ;To I FTA T
s fqeEr st onT wET A Ao
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fro arzo Y AWA 9T — 7T B
FT W TN AT A 3T "/IF W
g & oo wrr ofew #r famer
¥V Alo Mo TTEo &1 % 7

T TE ST IET R O@ @
FATIAT F A THH F: HIART
g arr g oz owaA T R
fag 29 fz omgas =mw fz =
Feqo =ifer oy mgEr o @ fF
g, § famar a4 fwar o#@v s«
WA R AT, AXTOF AW
T A1 g weEr R g mmEwy
S9Y AEY R W9 A ATE AT
ts grir o1 fag 39 fx ®A7 & W
wT AT g1 ATAT

e 7 B L B i G 1
g wiz qawaze &1 AT fao
T 2 fF o mWzZo HITo FN
“frar’ #T TEAH g1 R @g STAAr
smemr fr feeft o oar feelY SR
wxr g ogr afara ez w o fwAw
ST A sHE mewa fivwAr B
agr SRl AF qF AR & =R
T e UF FH AT Eo UTTo WITo
F ogeRe | At WA ag 7 (%
YJTTFT GEPTIVHE I AT A9
N fr faewr wEW 25 q@E A
TEATRE ST auEr g FAAT AT
gfe 7T @} F AT gg W agd
A7F W AT HARAT HIT FrATE
F W dRA W TE R, W IS
T AE FT 97T @ T ST
ATzAT g 5 o mTze WIo AT
TEYHTE W7 Ay FeeE uifwfouan

3, foa=r FA3d34 & T FgT0
At g, W o9z 2, TR fAew
T FI? AT FIRAF AT FAAT

FHI ¥ WiT 31 BWIF &9 oA
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Fa@ WF  ALREE A AT A
WreT g€ mT) § 9@ S
fiF ST WO HAIS OAF B oTEA AT
& 9 ¥, g 90 W weWl
T & AT 10 9VHT IYN wSeeqd

gar &1

ol AEATT N WA AT-—AAT
oIOF  FYT  ARE A FE—AAE
¥ 75 UTHE  UERWH  § |
IEMT W 45 ITHT TIEEWA 2 |
gu{r ¥¥ed F WiFs A fey g
F\ I AMA w2 F7 I AT
fF fgqrz wadz & &g @9
g @ 1 T €I Fer A A7
g@F AT9 gg 2R aEr guiEed
TT Fear faFTar Or)

Gy I WY AW FErl AT
9T FRlE AEl, I¥§ AT FEA
qgr, f&e o @=r #r Awwar 9
U FIT FAN, qg A AL AAA
T FE g

TF g™ W 4g S ATl
g fF frar @z wwa AW faan,
fear sper e #r el ¥ A
far, fagar g9 @ AT fraw
e fafaa  gendw fewEdwnz A
fraar @19 fFar 0 TR gTe A
F ueEmd FIA g, A AR
F¥H g SAW ¥ fFAET F A9
qgr F #AET ToT FT 9T F°

s, AT A wmEA AEr
fer g o a@ fFar &€ o9
ueEl  gswad  ¥ndr X, famd
FeaT St I g, ANA FE
F gt F uw At 7 g oA
wmar fr fas ud  weezlav F
fHfer Y F IT FIE EFMET FOF
¥ 9a1a %% ¥ fag far M 9N
11—10 RSS/ND/73
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amr St 7 ower f& @R gme
TR TEATEO owad &y fgema
g1 a1 § »IOEr wAA T A A
AEY FE, WIHRT RS F UF AEHT
T wET

st darm W (fagre):
Eac Ik

st Faw feme: faezs om oA
faer o 39T 93

Y dWarE FEQ: FAT FE

st Raw fFWR T A7 %7
® gl

SHRI ANNASAHEB SHINDE 1 can
only say that the hon Member should not
make any statement unless he has got his

wn evidence to prove it He 1s a very
senior Member 1 do not think he should
make any baseless statement unless he
has evidence

SHRI NAWAL KISHORE Excuse me
for one thing You are a Mimster I take
myself as much responsible as you are or

anybody else 1n the House z7q 97 97
FA w¥A 2 afwa ww faw =12 s
nRfedr ®1 9% qId g, AT S0
ARFAE ¢ ST AT I FAM §, AT
I3 S TrfFeeq § sa ¥ fFdy
TEE FE o9ty & medr faeew 9w
T AR d TH & g ¥ Fgr, ey
IR IR AN c U D B E L L
oM 3A AT AT 9T N oEU, &9
G FWIT AE

SHRI ANNASAHEB SHINDE Sir, the
hen Member 1s a very senior Member 1
really do no* know why he was ual appy
because Shii Bhupesh Gupta raised some
1ssue of public mmportance And I am
sorly to say that with such a public career,
the hon Member s not 1n a position to
appreclate any measure of social reform or
giving protection to the consumer Price
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1esislance movemcnt can never be success-
ful without the cooperation of non-officials
wno are genuinely nterested m 1t There-
fore I do not understand why the hon
Member should be so prejudiced because
of  non-offictal  cooperation to such a
campaign  In fact, I would appeal to the
good sense of the hon Member tha' h..
Party should also cooperatc with u. 1n
such a campaign and we will complunent
if his Party does the same

J
SHRI NAWAL KISHORE We can
give constructive cooperation but not this
towdy way of cooperahion

SHRT ANNASAHEB SHINDE In this
House we have political differences We
have people with different shades of opini-
on If somebody raises an issue of public
importance, whv should the hon Member
be unhappy about 1it. I do not understand
this attitude.

Sir, the hon Members have raised manv
1ssues—adulteration 1mport, procurement
and so on I do not think this cun really
come up here As far as this Calimg
Attentron Notice 1s concerned, T can only
say that the Government of India has dis-
cussed with the State Governments, and
the Government of India and the Home
Minister personally have written to the
State Governments that . . .,

SHRI NIREN GHOSH What 15 the
use of writing  when your Governmdnts

are all m collusion with  hoarders and
blackmarketeers?
SHRT ANNASAHEB SHINDE: we

want effective use of the MISA and the
DIR agamnst economic offenders and vith
due notice 1t should be possible. tho igh
n Delhi 1t 18 true that action 15 taken
against one  person (Intesruption)  dbut
in the States, a very large number of persons
have been hauled up and a number of
actions have taken place One mav differ
perhaps he was a small person or a big
person  But for the first time a verv large
number of actions are being taken agamst
economic offenders under the DIR and the

[ RAJYA SABHA ]
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st AN TAR AL (FTHEA )
oIad AT R AT At TRt
9v B AT g A WA S
fafast @z wfags & 3R
92 &AT A I Ggaw 7 fE
79 TT EWA €a1F  qiAFIA  FR
frgr 1 ® FE AT AR fF
faa #1 w  afv(wwmm s=|E
Fv fagr ¢ 3ag frAs 0w 39
¢ fya & arwvg § oA A
AT OAFA | TAF AT A HGT ;T
AR WET &7 AT ] Q1 oq1ET 0T
WAl ¥ wgr & g1 O
facws gm fufeedy 9T e &7
FAT ATEA T AT aF ITET AT
FraAl FT qA 3 Az q\ faega
gt ¢ f& o=@y aui @19 & Frew
S & A 9 T oF vy g
g7 2 AR O mma W o fRo
g4 AN T W TS GrgA &
AT feeedt 7 o wEifaes wifaw
F1 #Ffroz ¥ o3mE oaoeEv gwe
TAFCT &1 oTIiAT W faer
vefafaedTy #1 o & forez gwrfae
FY AAT ¥ WY FZ AET ST g
AU AE T A Ve A R R
oT TAT WIT TgE ORI AT {Ho
FET THHRIX FYA Z AT 3@ ATHA
Tt 439 WG #WIAT qrEt w7 AvHA 7
97 T F T AT 7 | B THFT qrfa—
fevmr 33 & arA {7 T FgAT
HrEAT g1 TEfam 3¥ FEAT ATedn
7 Br oowT feedl & w|T om o§
grar faAr & f@arws o wrdoe
7o TATE FAT =MET W F
fasr &1 fro @ge ¥ f@ame  mord
Frar IEn 1y v Foarge
¥ ogataT # F 7T F fro FEe
ggr & fafaq awnd % sfgas
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gy g 73 ¥ = ¥y 5 waA
FEE F AHT H FAT gAT & | W&
1972 ¥ fzoesfl W 7oA #FIE9 F
g 45 @@ Aftew 3. AfF ©
T F WY T, 1973 W54
Frg Fffes g 73 © whE &
WY FAT fEedl &1 qrgeEA sadr
g &1 AN qIEAAT AET &4l
Gt fao gga 7 SEH FT A
TAIT &Y qSar gare v gHr #e
¥ g feselt & meex @ =Y
IFM TR F FAFAAT KT [ATT
SN C Rt C AR EE A0 G I
TEH W F9T Ao TAAT A &I Al
Mo way d feer F frfeede
afeezz F1 T ai@ AT oA T4
% fro fagsq Oeamr 5 faeelt W
A 15 Www g sAR fraw g
Tiea g1 frfeszr afgwz 7
ST &Y ATH FT UYL AT ST
T W FIAT ¥ OTART W AT
awg M &t foery grd oAt
HA A1 feeelt ¥ owwe owniw
FAFAAT F1 Ao F3A A H;ATE
F¥ IAYY T T FISx  vfores
J) ( Interruptions )

qrT - FIT WA TfRE w7 q
qJd T AfAE 1 wAr HgERE WA
4 AT WA T A | AT AT T0EAA
A FTFA AQr (AAT, AT qA AT
FET E 1 AfFT ;T AT AT AWNR
faer gmr 21 3@t 97 o "@r waEn
g oW 2 (Inierruptions.

/

TH AwEE W RN 4 ST
EOR GO L e N 4 s S - .
TR AT AT AT gEr FoATHTA
g9 Wr g fafwezr g 3T
qrg o9 BRET @ A AT ©
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A W AT A F9ar faar
URINIEC G 1 A
GUEE G T
FT oA owAT HERIT A AT
Tgm fF o wHe 7 v froyE
A ¥ ogg gmfafacst & g= & ar
o9 F g g1 78 fafaw =g
F utad & o & 33 femosw
T F 9 wHT =gy 4t o
Ao &t faaid s gwifaa @Ay
TN F¥g @ ArfE WY arq HIRA
AT A | T A gare fAgEed =
M7 60 AR fgaeq A ST amA
FEer 9T fear srar @, @@ wd ard
A1 TEAGIA TR @E  fwAr SAr
g1 3mwr T wifwe Fgw  |med
T orm osmar g faei @ At
TN mATE &1 g A1 FFT v
g 78 A WEY F§ AwAl, AfFA
a1 faega fraae @z 39 2 fF
At @S? fEges AT W 60 FAT
fagzer st avE WA FET 9T
a1 war &1 W F#gy € fF oag
qifafzsar 329 4 & WET FT
fr st @m @ifénr sva &, @tw-
wE iz ®%@ g Iaa farg '$to

WMo W7o FT IqAM FrAT A1fEd,
affa a1 faedt & fefeser afewz
#r frae faz @@y Fr fa feesh
F weavy W1 AT frar g oA
fae g7 & fFgar 21 foe amEs,
AT WO SATAZIN & AW IET FLd |
2 fr famgta tar fFar & 3 So

Mo Ao H IFE AT | J1 ;T
ez Ffem 5 e &
#qLT TEAT Elo o  I¥o T

9 fqezx gga * faae faeev
eI el

MR DEPUTY CHAIRMAN: You are
1cpeating
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SHRI ANNASAHEB SHINDE: 1 do not
think that while looking into the problems
of anti-hoarding or dehoarding measures we
should concentrate on individuals. On merit
one can be right or wrong and on that basis
one can take a view For instance, the hon
Member has made a statement that some
profit 15 going to a particular person. I do
not think we should make such charges As
far as ration cards are concerned, he has
made a statement and 1t 1s well known that
the problem of bogus cards 1s very serious
In fact, there are many temptations under
the present situation. . .

st gAREl I W9 & fEre-
Je wiX zEged & wEmwm & fam
I AT FET HY g9 gFd
g7 AT FE TFET FATE AR AT
AT FE FY g’ 3@ fAw S
g & fafaqw gems F oAn ¥
37 F f@ams =T €@ o ;Lo
o FT FEAATA FX  qAT FIH
ToAT g ArdIs @ WY § @d
w11 agr fgemm g1 <@ g
SHRI ANNASAHEB SHINDE" I can
only say that as far as we are concerned, we

have requested all the State Governments to
elimimate these bogus cards

st IATER I®:  FEl UHE
A faar & = X7 S AE
AN A=t & f@Ar® Wa T FEr
gaze fagr &7 fedr €= 7 Wi
7 gFma faar g feeslt & 3¢ I
fafaq gears fead @z & w@1% & faars
W FAT qTOMTT KT TIT TR
AT A [T F qEA & FT A
FT Aier faar &1 owrwr feeefi @ o
" ST IF FIEH g ar &
A A UARF FEdr g ofF o
oy R & a3 w1 tF faRrE o
qRTe FT FIEG qAAT @ g

SHRI ANNASAHEB SHINDE. In a
number of States, bogus cards have identi-
fied In Delhi also

[ RAJYA SABHA ]
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Y FAEH I@: faodr ¥ oFAT
WY A CRA q9 A W R O
MI T AR &7 &8 FL |

SHRI ANNASAHEB SHINDE. 1 have
not yielded. 1 was replying to the hon. Mem-
ver As far as the elimmation of bogus
caras 1s conceined, Delln  Admunistration
Is continuing the campaign and nowhere
the campaign has been stopped. We will
ask them to vigorously continue this be-
cause 1. creates distortion 1n the distribu-
tion machinery and lot of valuable food-
grains which should go to the needy peo-
ple are going to undesirable channels. As
far as this aspect 1s concerned, I am one
with the hon Member Bogus cards have
got to be elimnated and the process of
elimination has to be continued all along
consistently Again the hon Member has
brought 1n politics and said that some
shops have been given to Congress wor-
kers One can say that when Jan Sangh
was 1 power, they were giving shops to
Jan Sangh workers As far as my view 15
concerned and as tar as my Minstry 1s
concerned fair price shops should not be
given to private individuals They should
be given tc co-operatives and if they are
not there, they should be given on merit
and no favouritism should be shown That
1s my advice to Delhi Admunistration We
should not make allegations without any
evidence or any basis for making such
allegations

st ww fag awt (SwT w_a)
g AT Ty qFA gl v wed A

SHRI ANNASAHEB SHINDE These
matters do not come to us Regarding price
of pulses, 1 have already replied But 1if
Delht Administration approach us m fixing
prices, we will authorise them and give
nece>sary powers

st e fmg (efmom)
g8 &9 Ful ST &1 T Ao

ot W gEw AT i
F AR T AT FAT FE W E WY
fr v1& & afr 27
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SHRI ANNASAHEB SHINDE. I have
made the statement that 1t will be conti-
nued

SHRI K CHANDRASEKHARAN (Ke-
rala) Dell1 for once represents the rest
of the country and refiects what 1s happen-
mg m the country and what 1s not being
done by the Government of the country

Su, the question 1s to an extent mis-
leading and the answer that has been pro-
vided by the hon Minister 1s also to that
extent misleading because the basic factor
as to how there 1s scarcity and how this
sort of irregularities are bewng resorted to
by unsocial elements 1s completely missed
i the question and 1s completely therefore
missed i the answer provided by the hon
Minister Sir, the answer given by the
honourable Minister to the question that
was posed 1S 1ather apologetic in that he
admits the failures of the Government and
1t was rather astounding to hear that en-
couragement may be given to the political
parties and other persons in the country
to take over to the extent, as the honour-
able Minister put 1t, 1t 15 not outside
the law, the functions of the Government
and the functions of the administrator Sir
the Government 1s trymng to find scape-
goats for its faillures and 1s trymg to pro-
vide alibis and we find, Sir. that a situa-
tion 1s being created in the country and in
Dellm in particular as 1f the Government
are not at fault and only the anti-social
elements are taking the law into their
hands Sir, the basic question that the Gov-
ernment would have to answer 1s how there
15 scarcity in foodgrains, 1n cement, vege
table o1l, etc It may be said, Sir that
cement i1s by and large in the private sec-
tor and the distribution of cement 1s 1n
the private sector Fertilizers are by and
large 1 the public sector, but the distri-
bution of fertilizers 1s by and large n
the private sector Take, for example
steel  Steel 1s produced in the public
sector and that public sector 1s also distri-
buting steel

MR DEPUTY CHAIRMAN You con-
fine yourself to the foodgrans only

SHRI K CHANDRASEKHARAN But
in steel also there 1s scaraity I would
therefore suggest to the honourable Mi-
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nister to go nto the basic factors n re-
gard to the Government policy which 1s
wrong The prices of foodstuffs which the
Go/ernment can control and should con-
trol are not bemng controlled at all The
price of petrol, the price of diesel, trans-
por charges and what not are being in-
cre.sed and if this sort of increase goes
on, certainly there wil be an increase in
the price of the essential commodities and
whenever there 1s an increase in the price
of (ssential commodities, this sort of prac-
tice by the anti-social elements 1n the coun-
try s bound to take place I would, there-
lore, suggest a basic approach to the en-
tire problem

SdARI ANNASAHEB SHINDE | can
onl\ say, when the honourable Member 15
ielerring to the basic approach, that he 1s
rngit I cannot agree with him when he
say that the Government is trying to find
scd] egoats and  am not 1n a position real-
ly ty understand him For the present eco-
non ic 1lls the rcasons are very well known
As [ mentioned earlier, tnere are some eco-
non ¢ tactors and there has been some set-
bachs in agricultural production and all
that But, Sir, basically 1 agree with the sen-
timents of the honourable Member that dis-
uibition 1s a very mmportant function, dis-
tribition ot the essential commodities to
the community But ultimately it depends
upo1 production and having proper machi-
ner and public co-operation, etc Now, Sir,
the  Government is not trymng to find
scaj egoats Because some anti-social ele-
merts are taking advantage of the present
diffi ult situation and the  Government
has (o take some action against such anti-
aunil elements under the laws which are
at  he disposal of the Government of
Ind 1 and the Government of India’s ap-
proach would be with the co-operation of
the people and the honourable Members
and the various political parties Let us
first try to tide over the current ecomomic
situotion and T have full confidence that
the present set backs in the economy and
m ‘he agricultural sector in particular
wolld go away because we have a good
monsoon and many of these difficulties
are likely to be over within the next one
or two months

SHRI S G SARDESAI (Maharashtra)
Sir, most of the honourable Members who
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have rased lhis questlon belore me iave
empr aslsed the  guestion ol 1impiementd
ton about waih 1 do not want to speak
because tne honourable Minister himseli
has agieed tnat ail sorts of abuses exist in
e dclual  1mplementation ol the various
rafes and regulations, orders, etc, passed
by them and so on and so forth But, Sur,
» would very stiongly uige upon the Mi-
nister to understand and to realise tne ex-
uemely self contradictory and consisient
positions which he himsclf has taken For
instance, I his very first reply he has said
that he congratulated the Youth Congress
volunteers and the memoers of the Com-
munst party for the recent work which they
have done and, at the same time, he said
ttal he would not like them to take the
law 1nto therr own hands Does he know
what they actually did? 1 want to be very
trank about it You have to know about 1t
They have taken the law mto ther hands
You cannot go on congratulating them

oHRI MAN SINGH VARMA They
have played havoc

SHRI § G SARDESAlI For a long
time they went on wntorming the Civil Sup-
plies Department the Police and every ad-
ministrative officer that godowns are here,
stocks aie here, please go and take pos-
session  For weeks and weeks and weeks
th¢ Admnistration did nothing Then they
said publicly We will take out a demons-
tration, a procession we will go there in
a disciplined fashion, i a peaceful fashion
in 4 non violent fashion, the godowns are
nere, the locks are here, we will go there
and open the locks and we will hand over
the stocks to the Government to sell them
at controlled  prices This also they said
publicly and this 1s precisely what they did
in the end The police went with them
Now what else could they have done”? I
am sorry I can’t understand They mfor-
med the Adminstration m advance, they
said that they won’t commit violence they
won t loot They stuck to therr words They
opened the locks and handed over the
stocks Techawally they  commutted a
breach of the law And we are proud that
theyv committed a breach of Jaw What T
want to nomnt out 1s that you can’t eat the
cahe and have 1t at the same time you
cannot go on congratulating them for this
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and also denounce the breach of law So
you should undeistand this But 1n the given
situation, without a  technical breach of
law the problem could not have been
solved The Admunstration knew this You
dont wahe possession of the stocks You
dont sell them at controlled price You
say that you do not know whether stocks
are there Unless the loch 15 broken open
how do you piuve tnat stocks are there?
So to prove that stocks are there, the
jock has to be broken open So 1 would
ke to tell the Mimster that for goodness
<ake 1 you mean 1t say 1t if you don’t
mean 1t, dont say 1t

1 go a step turther Ihat 1s with regard
o tue rules and  regulations about the
hxauwn ol ptlees What has happened 1n
Denr Yhat has happenea in Bumbay *
During the last thiec months prices have
Jeen constantly rising 1ne proliteers, the
noarders ana ali such people have oeen
ratsing,  prices A certain gentleman A
suils ediole ol at, let us say. Rs 5 a kio
to B B sells it to C at Rs 6 C sells
nmto O at Ry 7 D sells it to E at
Ry 8 or Rs 9 or Rs 10 Tne final re-
taler i Delhi or Bombay says that he
purchased 1t from the preceding seller at
Rs 10 1 kilo So, with 10° profit he has
to sell 1t at Rs 11 a kilo Now if this 1s
gomng tu be peimutted then you have to
admit  that Rs 10 a kido 1s the proper
pire 1he last man who sells it at Rs 10 a
kilo bas mmself purchased at Ry 900 a
Lilo Are vou gomg to permit it” This 15
what happened n Bombay This 1s what
1s being done in Delhi Unless you come
forward and sav that even though they
may ircur losses this stock must sell at
Rs 6 a kilo, you cannot solve the problem
otherwise the last man has truly got a
defence saying that from the preceding
person he purchased at R 9 a ko and
that 1 why he has to sell it at Rs 10 a
kilo This 1s whai happened 1n Delhi This
1s the latest explanation of prices

Now the last point That 1s with regard
to stocks What 15 the formal position?
Whatever the Government does in accord-
ance with the exnsting rules
prosecute

you cannot
them T am pomung out this
thmg From the purelv Tegalistic nomt of
view what 1~ the posttion of wholesalers®
Their position 1s that the Government says
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that 1f their stochs are above a certain
guantity they have to mnform the Govern-
ment within 48 hours All right They in-
form them or subsequently they make new
kinds of statements that they were mnform-
ed So far as pulses and some of these
commodities are concerned, today 1t 1s not
egal in Delhi even 1f you keep 100,000
quintals of dals The only thing 1s that you
have to mform the Government It 1s very
funny If you inform the Government, then
there 1s no rule as to whom you are going
to sell 1t and at what price you are going
to sell 1t This 1s your order as 1t stands
on paper This 1s your immplementation to-
day Tt 1s <hocking T am going into the
formal posttion as 1t stands on paper You
may sav: Oh'! we have asked the officers
to be strict But if one 1s to function with-
mn the framework of vour orders, then
nothing can be done Tf prices are to be
fixed, they have to be fixed at the prices
which were prevailing six months earlier
If hoarded stocks are there, thev have to
be taken over (Time bell rines) Please
do not go on repatmg that we want to

be strict I hope T hve made mvselfl
clear
SHRI ANNASAHEB SHINDE: I am

sorry I am not in a position to agree with
the hon Member when he said that T have
taken contradictory positions I have con-
gratulated the workers for taking mitiative
within the framework of law T cannot con-
cede this point to the hon Member He
cannot charge that 1t 15 contradictory Tt
s my firm conviction that mn a situation
like ours, if a particular framework of law
is not observed, then nothing can be done

SHRYT S G SARDESAI Here it was a
cace essentially of law enforcement

SHRT ANNASAHEB SHINDE 1 am
not passing judgment as far as Delhi is
concerned Mr  Sardesai took a general
position What T mav saying is that in the
present <et of circumstances taking law
mto the hands would only add te the hard-
chips of the commonn people Tt will not
help them m anv wav

SHRI S G SARDESAT What did you
congratulate them for?
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SHRI ANNASAHEB SHINDE Then,
Sir, 1n the present set of circumstances, we
stand for the fixatuon of prices We have de-
legated powers under the DIR I can con-
cede the pornt that no profiteering should be
allowed while fixing the prices But 1t 1s not
easy The hon Member made a statement
that prices of edible oils should be fixed at
Rs 6 But there has been a shortfall 1n the
production of groundnut Edible oils are not
available There 1s a wide gap between the
demand and supply. The Government has
no stock of 1ts own Therefore, we have to
fix the prices at a realistic level Of course,
we cannot allow the parties to have undue
profiteering But 1n a free market economy
this factor becomes very complicated

SHRTI S G SARDESAI I gave the ns-
tance of A selling to B and B selling to C
and finally 1t sells at Rs 11 Where would
you stop this chamn?

SHRT ANNASAHEB SHINDE The sup-
plies to the commumity should not be affect-
ed and the commodities should be easily
avallable Our intention 1s to fix the
prices at a level at which the anti-socmal
elements are not allowed to have undue
advantage of the difficulties of the peo-
ple

SHRT S G

SARDESAI-  You are
evading the question
SHRI ANNASAHEB SHINDE But

the mamn thing 1s the groundnut The hon
Member said that the price of edible oils
should be fixed at Rs 6 But the prices
are expected to go even below Rs 6
after a few months because the produc-
tion of groundnut is hkelv to be very
good T share the sentiments that imple-
mentation 15 mmportant But at the same
time we have to protect the interests of
the consumers

N AEvET gEAR ME (39T
waar)  #frwd, @rEA ¥ mmeaew @,
FTUERT F ey @ a4t w@EY
T FE v oFEr FOfF T quEEw
TvEre oy Afadl &t TEeT Fary
¥ IRFF F MT AAGT qATY &Y
Fifrw #FT W F FUT FA F



175 Calling attention to a

[ st yarE o]
FEr ¥ o agg A w3 W
T §HE AR AT @y A
F1, FATYAET AT R R IO
F MO ¥ wEEEHTT & Aif
FT HAGA TATT w7 FEwA FL TR
g1 =TT AT AAT F FFT F AFAL
7T IAFT Frqd Fwa F faw &
oE WT AW FIA F q@ESE wAT
ft FY TF F AA faedr T@T A
g gEd T AT@  TT OFT G,
gy FT A9, FIHT [T TETHI
§ fem ¥ W@ gS ¥ WOR
qAAL & FIAATET TG FIT VRN
g oY 3 A w1 g fEa
war fF Frgfaes @t & @0 STAT
ST MET F AV, JHA HR, qA
St & mEAr W OAT 0T WIST AT
Uy FT A A | FAT qZ IA @
FT A97 & €

#it amtag gaf WA AR
g

5t TWTET WETE AEY faeeft
FATAA AYEIT F1 AT F®1Ovawe
FA X TEET FT WEF T T
7 o gg @@ At g fF owwE
At St F oA F ATANE, ATHC
& qATAT F UATT F ATAIR WA
as & @19 gg @i fegr war fe
FHfaes qEl F AT wgAr gEE A
FX A 7z fe@m fx gwdy Aar
FT AT FL TE L Al FAT AR
aifee 7 § =t ¥oqfqer qrEf
F AW F AT WX FAF TWIET AT
TG F Ty 7

it sifasm woiw @edaT
qT SE ST ge ¢, AT AR
™ g
(Iateriuptions)

SHRT BHUPESH GUPTA My friend,
you apply to the Congress

[RATYA SABHA]

matter of Urgent 176
Public Importance

SHRI MAN SINGH VARMA Have
you permitted them to take the law into
therr own hands?

(Interruptions)

st WOW W AW TrEe
arFe Y T @ VR THE F AT
gif fom g

H AWMEI WER W@
qg A 9EAT IW 4@ FO§EA
SRR R TN R AT 1 A T4
F AT F gy FS aifam g Hw
qIT IART TH AE FT TRAT FIA
F AT 3 W g A faeer wsfa—
feda #t JErEy & Ay Arier
P fF 3 g€ 9T 9@l 2T T
@iz, usitaa s fenm & @

gu g’

AN 9 Bler A gy "A
#g faar fF a8 a9 & % aga
AT A S FIRG AR AT A¥

st WEER @ (SFX 4IT)
grfaer AT TowEo F &1y & AT
o GTo THo & ATT §°

T ARYET wArE WE "o dTo
ygo & H™A, S {qAA T 4G,
aguit ST WA wr o wew
@ & St Am3 Fgw aEd §
TR w AT F AR W § FW
ft a1 SAET dY) N qEAT =g
z fF wuEr agr aw § ar frasr
qrqA FIT, WA HIAH R, FART
qrAd  grm,  fEREr wrew g e
g faedt o 43 gu g, ww fafaeex
g, AGH TG AAT & qr Frgwr
qrerd g 7



177 Appropriation (Railways)

SHRI ANNASAHEB SHINDE: About
fixation of pulses prices I have already re-
piied earlier. As for the general observa-
tions made by the hon. Member what can
I cay when he says that everybody else is
not sincere except himself?

SHRI BHUPESH GUPTA: You find out
what has happened today. You find out
whether any truck tyres have been un-
caithed fiom the Gokhale Market by the
volunteers of our party and if so how are
vou going to distribute them?

SHRI ANNASAHEB SHINDE: Sir, 1
have already replied to some of the points
raised by the hon. Member.

REFERENCE TO ALLEGED USE OF
CONGRESS MPs RESIDENCE BY A
BOGUS ORGANISATION

SHRI MAHAVIR TYAGI (Uttar Pra-
desh): Sir, T seek clarification from the
Government with regard to a sensational
news published in the papers today. This
news does not only cast aspersion on some
big dignitaries but also injures the prestige
and dignity of this House too to some ex-
tent The news is as follows:

“The police has smashed a bogus or-
ganisation which has been collecting funds
mm the name of Balkanji Bari and alle-
gedly forged the signature of Mrs. Sheila
Dikshit, daughter-in-law of the Union
Home Minister, for this purpose.

Seven persons have been arrested
Among them was one Prof. Dubey. . .
Police sources indicated that the organi-
sation was operating from the New Delhi
residence of a Congress Member of the
Rajya Sabha .. The police raid-
ed the flat of the Member of Parlia-
ment and arrested seven employees of
the bogus organisation.”

Sir, seven persons have been arrested
and among them was Prof. Dubey Sir,
this is the news item and I do not want
to say anvthing on it.

MR. DEPUTY CHAIRMAN: You have
brought it to the notice of the Govern-
ment.
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SHRI MAHAVIR TYAGI: Sir, you
kindly ask Mr Om Mehta or somebody
else to give a clarification as to who this
MP 1< 1n whose residence these people
have been arrested. Was he also actively
participating in 1t? That must be known;
otherwise all MPs are involved so long
as the name is not out.

LEAVE OF ABSENCE TO SHRI
N. L. SHEIWALKAR

MR. DEPUTY CHAIRMAN: 1 have
to inform  Members that the following
letter dated the 18th August, 1973 has
been received from Shri N K. Shejwal-
kar;—

to visit Far East coun-
leaving this morning. The
tour may be of three weeks’ duration.
U pray leave from the House for the
remaining period of this Session and beg
to condone absence”

“l propose
fries, and am

Is it the pleasure of the House that per-
mission be granted to Shri N. K. Shejwal-
kar for remaining absent from the meetings
of the House during the remainder of the
Session?

(No hon. Member dissented)

MR DEPUTY CHAIRMAN: Per-
mission to remain absent is granted. The
House stands adjourned till 2.15 P.M.

The House then adjourned for
lunch at twenty-three  minutes
past one of the clock.

4 -

The House reassembled after lunch at
quarter past two of the clock, MR De-
PUTY CHAIRMAN in the Chair.

THE APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD): Sir, T beg
to move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of India for the services of the

oty



